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straightway. But I would like to re-
fer in rvarticular to the question of
the Union Territory of De'hi which
the Minister can easily answer. I
would like to know whether, in view
of the 20-point programme and the
commitment of the National Apex
Body, in DCM and other big units in
‘Delhi, in actual terms, the participa-
“tion of labour and working class is
‘taking place in management. If it is
‘not so what is the action which the
Government proposes to take.

SHRI RAGHUNATHA REDDY: The
‘acheme which hag been proposed by
the Government for the purpose of
particination of the working class in
industrial undertakings is at the in-
dustrial level and at ezch industrial
level it is only at shop floor and plant
‘levels. That is to say, they have joint
council at the plant level and the
‘'shop council at the shop floor level.
The scheme does not cortemplate the
working class representatives to be
taken at the management level, at the
level of Board of Directors. At that
Jevel it is not contemplated. And, as
‘far as the particular question, where
he refers to DCM and others, jig con-
cerned. I do not have the informa-
tion. He may put a separate question.
It is a matter to be dealt with by the
Delhi Administration.

SHRI TRIDIB CHAUDHURI: The
National Apex Bodies were formed
after the promulgation of emergency.
It was expected that some urgency
should be there about the implemen-
tation of the decisions of the Apex
Body. If the recommendations of the
Apex Bodies remained only advisory,

- what ig the particular use of multi-
plying these bodies, in gpite of the
fact that we have an emergency.

SHRI RAGHUNATHA REDDY: It is
not merely a question. of bipartite
body constituted for the purpose of
advising the Government. These apex
bodies at the mational level have
been formed by including the re-

~presentative of the working class and
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employers, so that, the bipartite bo-
dies, by way of taking decisions o
certain matters, may be able to infle-
ence the working clasg on one =ide
and the employers on the other side,
to implement these decisions. It i8
not as if no decision has been takem
because quite a number of decisions‘
have been implemented by the repre-
sentatives of the working class as
well as the empl'oyers. Some of the
rroblems have been solved. Tt is true,
that there are still some  problems
which are facing a (difficult situation
and in certain cases the advice given
by the Apex Body was not fully imp-
lemented.

T do not want the Houge or the hon.
Membey to have the impression that
the apex body decision is not imple-
mented. Tp certain cases the decisions
are implementeg and in certain cases,
there are certain knotty problems.
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Workers’ Participation in Industry

*102. SHRI M. KALYANASUNDA-
RAM: Wil] the Minister of RAIL-
WAYS be pleased to state the steps
taken by s Mimstry fo implement
the gcheme for workers’ participation

in Industry at Shop Floor and plant
level?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): In ac-
cordance with Government Resolution
issued on 30th October 1975 by the
Ministry of Labour instructions have
been issued to the General Managers
of three Production Units viz,, Chit.
taranjan Locomotive Works, Diesel
Locomotive Works and Integral Coach
Factory to set up an appropriate num-
ber of Shop Councila and a Joint





